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STATE EXPERT APPRAISAL COMMITTEE -TAMIL NADU
Minutes of the Meeting of 216" State Expert Appraisal Committee (SEAC held on 0Q%th
July (Friday) for Building & Construction Projects, Township and Area Development

projects & Mining Projects through video conference.

Agenda No: 218-01 (File No: 7946/2020)

Proposed Construction for Development of Tamil Nadu Commerce Hub Tower at
S.F.No. /1a(Old), New No-4, Block No-2 at Nandanam Village, Anna Salai Taluk,
Chennai District, Tamil Nadu by M/s. Tamilnadu Housing Board — For Environmentat
Clearance.

(SIA/TN/MIS/177999/2020, dated: 08.10.2020)

The proposal was placed in this 218" meeting of SEAC held on 09.67.2021. The
details of the project furnished by the proponent are given in the websile

{parivesh.nic.in).
The project proponent gave detailed presentation. SEAC noted the following:

1. The Proponent. M/s. Tamilnadu Housing Board has applied seeking
Environmental Clearance for the proposed construction Development of Tamil
Nadu Commerce Hub Tower at §.F.No. 1/1a(0Old), New No-4, Block No-2 at
Nandanam Village, Anna Salai Taluk, Chennai District, Tamil Nadu.

2. The project/activity is covered under Category “B2" of ltem 8(a) "Building and
Construction Projects” of the Schedule to the EIA Notification, 2006.

" Based on the presentation made and documents furnished by the Project proponent,

SEAC decided to defer the application based on the following shoricomings observed
during the presentation and hence not recommended for grant of EC. '
1. The project proponent has not furnished land transfer documents in the name
of project proponent TNHB for all survey nos. of the proposed project site.
2. The proponent has not furnished administrative approval for the proposed
project.
3. The proponent has not furnished the land use conversion cettificate to

Commercial use.
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institution like T, NIT. Anna University, Neeri, or any other NABET
approved Geologists/Geohydrologists, and the report may be submitted,

The proponent has furnished additional particutars vide its Letter Dt:25.06.2021.

Once again the proposal was placed in this 218" meeting of SEAC held on
09.07.2021. SEAC after detailed deliberations decided to call the proponent for
presentation regarding additional details furnished in any one of the ensuing

meetings.

Agenda No: 218- 21 {File No: 518/2013)

Construction of Medical Hospitai building without prior Environmental Clearance by
M/s. Velammal Medical Coilege & Hospital & Research Institute at S.F.Nos. 62/6,
62/7. 63/9A, 63/9B, 63/9C, 64/2, 64/TB, 70/2A, 70/28, 71/1, 71/3. 71/4A, 72/2,
72/3A, T2/3B, 72/4A, 72/4B, 72/4C. 72/4D, 72/5, 72/6, 72/7, 72/8, 72/9A. 72/9B1,
72/982, 72/10, 72/UA, 72/11B, 72/12, 72/13, 73/4A(P), 73/4B. 73/13. 80/5 of
Anuppanadi Village, Madurai South Taluk, Madurai District, TamilNadu-For
Environmental Ciearance under Violation.

{(SIA/TN/MIS/201965/2021, dated:05.03.2021)

The details of the project furnished by the proponent are given in the website

{parivesh.nic.in},

The SEAC noted the following:

1. The project proponent, M/s. Velammal Medical College & Hospital &
Research Institute has applied for Environmental Clearance for the Existing
Construction of Medical Hospital building at 5.F,Nos. 62/6, 62/7, 63/9A,
63/9B, 63/9C, 64/2, 64/7B.70/2A, 70/2B, TV, 71/3, 71/4A, 72/2. 72/3A,
72/3B, 72/4A, 72/4B, 72/4C.72/4D, 72/5. 72/6, 72/7. 72/8, 72/9A, 72/3R],
72/9B2, 72/10, 72/11A, 72/11B,72/12, 72/13, 73/4A(P). 73/4B, 73/13. 80/5
of Anuppanadi Village, Madurai South Taluk, Madurai District, TamilNadu.

2. The project/activityiscoveredunderCategory"B2"of Item 8(a) "Building and

construction nrojectt" of the Scheditls in the FIA Natifiratinn 2004
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3. The existing EC built up area is 143163.0155q.m, now applied builtup area
is 101124.645q.m and total plot area is 50296.005q.m. Total project cost is
46103Lakhs.

4. Terms of Reference under violstion was issued by SEIAA-TN vide
Lr.No.SEIAA-TN/F.No.518/Violation/ToR-822/2020, Dated:23.11.2020.

BasedonthedireaionfromtheS-E!AAforaaprisingthi‘sprojecmna’ewioiationasperthe
O.M of MoEF & CC dated 09.09.2019 vide minutes of the 172" SEAC meeting
on05.09.2020, the SEAC decided to recommend to issue the Terms of Reference

(ToR) to SEIAA in 3 parts for the project for assessment of Ecological damage,

remediation plan and natural & community resource augmentation plan to be

prepared as an Independent chapter in the Environment impact Assessment report
by the Accredited consultant and also with collection and analysis of data for the
assessment of ecological demage, preparation of remediation plan and natural &
communily resource augmentation plan to bed one by an Environmental
laboratory duly notified under the Environment (Protection) Act, 1986, accredited
by NABETor a laboratoryof Council of Scientific and Industrial Research
Institutions working in the field of Environment. Subsequently, the SEIAA-TN
issued Terms of Reference (TOR} for existing hospital under viclation category
videlr.No.SEIAA-TN/F.No.518/Violation/ToR-822/2020,Dated:23.11.2020.

In the meantime, the Subcommittee visited the site on 21.01.2021. The site

inspection report of the proposal was placed in the }Qs’hmeeﬁng of SEAC held on
05.02.2021. The following details were observed during the site inspection,

1. The proponent explained that exact survey numbers of the Hospital
buildings are only part of the survey numbers specified in the application
and they are in the process of submitting a letter to that effect,

2. The Existing EC was obtained earlier from SEIAA-TN vide Lr.No.SEIAA-
TN/F.518/EC/8(a)/143/2012dated:17.04.2013forthebuiit-up arga of

143163.012m? includes institute buildings and hospital building(C+3).
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. The committee during its visit noted that the Project Proponent had

constructed additional floors in the hospital building (G+3 to G+5)
constructing additional two floors {with additional built-up area of
27.777.655q.m) deviated from the original plan in Hospital Block without

increase in number of beds (permitted-900Beds).

. The proponent has reported that earlier EC was obtained vide letter

No.17.04.2013 for total built up area 1,43,163.0155q.mts. The proponent
has further reported that excluding the institution buildings built up area
actual built-up area is 1,01,124.64 Sq.mts which is less than the permitted
Built-up area in the EC.

_ The committee instructed to furnish the village map with "A" Register.

. The committee noted that the ETP effluent from operation theatre and labs

after disinfection has been mixed with sewage and Sent to STP for
treatment and laundry waste alone is being treated separately with

Chemical dosage.

. Committee also visited the STP plant and objectionable smell was noticed

which shows that treatment unit was not functioning with required

efficiency.

. Treated sewage water from STP may be utilized / recycled for green beit

development, toilet flushing, or for any other purpose where direct contact

with Human could be avoided.

9. A separate ETP needs to be constructed on priority as $TP is not designed

for treating effluent from Lab end other floor washings, espedially from
operation theatre or from wards of contagious diseases- Bio medical waste
storage needs to be maintained as per CPCB protoco! following the Bio

medical waste (Management and handling rules 2016).

10. The proponent claims 15.5% of greenbelt was maintained within the

premises.

11. However, the committee noticed that the existing trees within the Hospital

‘Compound need to be improved and they could adopt the Miyawaki

scheme by adopting the locally available native species. Further the
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committee recommended the proponent to submit the actual arez of the
green belt around the Hospital building, within the Hospital compound.

12. Studge which comes out STP can be used as manure after due composting.

The SEAC accepted the recommendation of the subcommittee and directed that the
proponent shall furnish the details/pariiculars inresped of the above additional
ToR in the EIA report, in addition to the standard ToR.

The project proponent submitted EIA report to SEIAA-TN on 05.03,2021,

The proposal was placed in this 2071hSEAC Meeting held on 17.02.2021.The

project proponent gave detalled presentation,

Based on the presentation. the committee asked the proponent/consuitant to
present the details of ecological damege. remediation plan end petural &
community resource augmentation plan and it was replied that they ai¢ not ready
with the details and requested the commitiee to allow them to meke &
presentation about the same in one of the forth-coming meetings and the

committee agreed for the same.

The Proposal was once again placed in 2nth SEAC held on 24.04.2021. Basec on
the proponent presentation and documents furnished, the SEAC noted that the
consuitant has not assessed the ecological damage, remediation plan and natural&
community resource augmentation plan correctly. Hence the commitiee instructed
the consultant to calculate the details of ecological damage, remediation plan and
natural & community resource augmentation plan as per the approved procedure

and submit the same,

The proponent vide its Letter Dt:14.06.2021 has also furnished the revised detaiis
on the Ecological Damage Assessment. Remediation Plan, Naturai Resources
Augmentation and Community Resource Augmentation Plan prepared &submitted
by the NABET consultant on behalf of the proponent es per the guidelines
mentioned in the MoEF & CC Notifications dated:14.03.2017 and 08.03.2018.

4
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The subject was placed in this 218% meeting of SEAC held on 09.07.2021 for

appraisal for seeking Environmental clearance under viclation. The SEAC assed the

project based on Ecological damage. remediation plan and natural & community

resource augmentation plen prepared and submitted by the NABET censultant on

behalf of the proponent as per the guidelines mentioned in the MoEF & CC
Notifications dated:14.03.2017 and 08.03.2018. The extract from the report is as

follows:

Ecological Damage Assessment:

S. | Ecological Damage Rernediation Plan Amount
Mo Assessment 1 {in Lakhs)
1. | Dust/Particulate Isolated the construction area with flexible 2.00
Matter emissions enclosures.
f slsle: i '
efn;ni:o:{a}iiit Sprinkling of water was done at regular
par & interval in the construdion area and
unpaved roads by truck mounted sprinklers,
Proper maintenance of vehicles.
The heavy vehicles moving offsite were well
covered.
Low sulphur fuels for transportation and for
DG sets were used.
Monitoring was done during construction
activity.
2. |Lossof native flora | Plantation of native species.
and aesthetic view i Development of greenbelt all along the
% boundary.
3. |1 The rainwater | Adequate toilets have been provided for
stored at site was used | construction labours and the sewage were 1.80
for construction | discharged properly into soak pit through
purpose. septic tank. : '
2. Source of water| During monsoon season runoff  from
supply from | construction site were routed to a temporary
Madurai Municipai | sedimentation tank for settlement of suspended
K : QL Q_é
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Corporation. solids.
3. Sediment load Sewage treatment plant, ;
£
4. Contamination of | Proper channelization of storm water with
runoff due to on|intermediate grit chambers in the public drain
point source | within the area.
poilution.
fh Deter[oran;)n IOT The Vicinity of the project sitz is frequently
e e, watr-;r g annet £ deaned to remove 3non-point sources before
razn‘-an. impact on MGTISOOT,
aquatic life.
Noise generation | The work was limited today time. | 03
&rncrease. ”“ OL€ | Use of machineries having highest standsrd and |
Ie.vel.  Nolse &} omply with national standard that take care of
wbrat;orf due 0! noise and vibration. The impact due tc noise
i e = ALY | \was reduced by use of a coustic enclosures for
and operstion  of | o rinerec and personal protective measures
D.C.5et. like, earplugs, earmuffs etc. O
- Un-manage/un- The excavated topsoil was used to develop the | | 1.00
control  storage  of | greenbelt within the project site. ;
excavai o § ; ,
AL, Providing an isolated each at proof storage
Losing its  texture, | facility for hazardous waste.
productivity and
fertility status.
Chocking of drains
due to surface runoff
during rainy season.
Change in
| topography and
drainage pattern.
Generation and
storing of Hazardous
waste,
Total Amount 53
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Matural Resource Augmentation Plan:

o

[$.No.: Natural Resource Augmentation Amount (in
i Activities Lakhs)
1. |Development of additional Rain water harvesting and ground water 3.00
recharge structure :
2. [Provision of additional solar panet lighting in common areas.
3.  |Plantation in common areas of villages
4. [Development of avenue plantation
| Total Amount 3.00
Community Augmentation Plan:
5. Community Augmentation Activities Amount{in
No. Lakhs)
L a)Installation of RO Plant for safe drinking water supply at School 4.00
2. a) Organize skill development program for sustainable income
: generation & livelihood for the community like training on scientifig
agricultural practices, tailoring. embroidery, etc
b) Imparting entrepreneurship development training to focal people
c)Awareness program for eduction of plastic waste reduction/ solid
waste Management
Total Amount 4.00

Total Fund allocated for Ecological remediation, Natural Resource Augmentation and

Community Resource Augmentation plan is Rs. 12.10 Lacs.

DAMAGE COST DETAILS (Year-wise):

Ecological remediation, Natural Resource Augmentation and Community Resource

Augmentation cost {total cost)

First Year Second Year Third Year Fourth Year Fifth Year

R$12,10.000 Rs12,10.000 Rs12,10.000 Rs12,10,000 Rs12,10.000

Total cost 60,50,000
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Corporate Environmental Responsibility:

Elect-riﬁcaﬁén including solar power & Roads,
Skill Development.

Rainwater Harvesting.

® & © o o

Avenue Plantation.

5.N Corporate Environmental Amount{in
o. Responsibility Activities in the village of Lakh
Anuppanadi Village, Madurai District. akhs)
Health & Education. 50 B

Based on the inspection report and the violation notification, the SEAC dassified

the level of damages by the following ctiteria:

1. Low level Ecological damage:

a. Only procedural violaticns (started the construction at site without obtaining

EC)
2. Medium level Ecological damage:

a. Procedural violations (started the construction at site without obtaining EC)
b. Infrastructural violation such as deviation from CMDA/local body approval.

€. Non operation of the project{not occupied).
3. High level Ecological damage:

a. Procedural violations (started the construction at site without obtaining EC)
Infrastructural violation such as deviation from CMDA/loca! body approval,

b. Under Operation {occupied).

Level of damages Ecologial | Natural Community | CER | Total
remediati | resource resource (% of | (% of
on cost -augmentati | augmentatio ! project | project

0, ot of £ set)
% of | O cost (% | ncost (% of | cost) cost) |
. of project | projedt cost)
project
cost
cost) 59

low level  Ecological | 0.25 0.10 0.15 025 [0.75 |

damage :
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Medium level Ecological] 0.35 0.15 0.25 0.5 1.25
| damage |

High  level Ecological | 0.50 [ 0.20 0.30 .00 [2.00
damage .

In view of the above and based on the inspection report & the Ecological damage,
remediation plan and natural & community rescurce augmentation plan furnished
by the project proponent, the SEAC decided the fund aliocation for Ecological
remediation, natural resource augmentation & community resource augmentation
and CER by following the below mentioned criteria. as per category3.stated

above,

For the project cost, the proponent has submitted the building valuation report for
violated area Dated: 31.03.2020 from the Chartered Engineer {No: 51172). In that

certificate it is given as follows,

‘Area of additional building constructed without EC-29,021.65 Sg.m

Cost of building per 5g.m. - Rs.16400.0/-

SILNo | Cost of the viclated building area Value INR {in
Crores)

{Area of additional building constructed) 47.59550
X (Cost of building per Sg.m.)

=29,021.65 X R5.16400.0

The total cost of Ecological remediation, Natural Resource Augmentation and
Community Resource Augmentation cost is Rs. 60.70 Lskhs arrived by the EIA
coprdinator is takenup which is greater than the 1% of the project cost is Rs. 47.59
Lakhs as per SEAC,

The SEAC observed that the construction of existing medical college & hospital
buildingswithout prior environmental clearance cornes under violation project seeking
Environmental Clearanceat S.F.Nos. 62/6, 62/7. 63/9A. 63/9B, 63/9C, 64/2,
64/7B,70/2A, 70/28, 7V, 71/3, 7V4A. 7272, 72/3A. 72/3B, 72/4A, 72/4B,
72/4C.72/4D, 72/5, T2/6, 72/7. 72/8, T2{9A, T72/9Bi, T2/9BZ, 72/10. T72/NA,

Member S&¢reta
SEAC ; l'?b

SEAC-TN

I B, MCHAR
Chairman

- SEAC - TN
“hennai-1$

Chairman Q‘é}



63

72/1B, 7212, 72/13, 73/4A(P), 73/4B, 73/13. 80/5 of Anuppanadi Viiiage. Madurai
South Taluk, Madurai District, TamiiNadu by M/s. Velammal Medical College &
Hospital & Research Institute which is categorised under the "high level ecclogical
damage category”. The Committee decided to recommend the proposal to SEIAA for
grant of EC subject to the following conditions in addition to the normal conditions:
1. As per the MoEF& CC Notification, 5.0.1030 (E) dated:08.03.2018,
“The project proponent shall submit a bank guarantee equivalent to the
amount of remediation plan and Natural and Community Resource
Augmentation Plan with the State Pollution Control Board ard the
quantification will be recommended by the Expert Appraisal Coiamiitee
for category A projects or by the State or Union territory level Erpent
Appraisal Committee for category B projects. as the case may be. and
finalized by the concerned Regulétory Authority, and ihe bank
guarantee shall be deposited.
2. Accordingly, the amount prescribed for Ecological remedistion
{Rs.25.51akhs),natural resource augmentation{Rs.151akhs) & community
resource augmentation (Rs.20lakhs). totaling Rs.60.50lakhs. Hence the

SEAC decided to direct the project proponent to remit the amount of

Rs.60.50 Lakhs in the form of bank guaraniee to TamilNadu Pollution \ 7’(
]

Control Board and submit knowledgement of the same to SEIAA-TN.

The funds shall be utilized for the ecological damage remedistion plan,
Natural resource augmentation plan & Community resource
augmentation plan as indicated in the EIA/EMP report.

3. Theprojectproponenishallcarryouttheworksassignedunderecologicaldam
age. natural resource augmentation and community resource
augmentation within a perfod of one vear. If not, the bank guarantee
will be forfeited to TNPCB without further notice.

4. The amount committed by the Project proponent for CER {Rs.50 Lakhs)

sh'ali be remitted in the form of DD to the beneficiary for the activities

-—

_committed by the proponent. A copy of receipt from the beneficiary shall
T —
submitted to SEIAA-TN. !
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10.

1L

2.

. The Project proponent shall operate the STP effectively and

continuously so as to achieve standards prescribed by the TNPCB for
treated sewage.

The Project proponent shall utilize the treated sewage for the
development of green belt and toilet flushing after achieving the
standards prescribed by the TNPCB.

. As per the MoEF & CC Office Memorandum F.N0.22-65/2017-1A.111

dated:30.09.202C and 20.10.2020 the proponent shall furnish the
detailed EMP mentioning all the activities of proposed CER for entire
project other than the CER amount of 50Lakhs to be remitied before the
issue of Environmental clearance as Erﬁposed in the condition No.3

The project propenent shall develop and furnish photographs of green
belt developed incorporating native species adopting Miyawaki scheme
with native species inside the proposed project site. excuding the
ormamental plants before obtaining the CTO.

The project proponent shall furnish revised latest AAQ data &
meteorological data pertaining to the proposed project site before
obtaining the CTO.

The project Proponent shall provide OWC for disposal of bio
degradable solid waste. The project Proponent shall operate the same
efficiently and continuously for the disposal of the Organic waste
generated from the campus. The non-biodegradable waste shall be
regularly collected and disposed through TNPCB authorized recycler.
The Project proponent shall collect & dispose the hazardous waste
through TNPCB Authorized vendors/recyclers as per the Hazardous and
other wastes {Movement and Trans boundary Movemnent),Rules2016.
The Project proponent shall collect and dispose the E-Waste through

TNPCB Authorized vendors/recycler as per the E-Waste Management
Rules 2016,

Chairma
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13. Necessary permission shall be obtained from the competent authority
for the drawl/outsourcing of fresh water before obtaining consent from
TNPCB.

14, All the mitigation measures committed by the project proponent for the
fiood management, Solid waste disposal, Sewage treatment & disposal
etc.. shall be followed strictly.

15. Tapping of solar energy should be a_tteasf 10% of tota! energy
consumption Solar energy usage mainly for the illumination of common
areas, street lighting etc.,

16. The project proponent shall provide separate stand by D.G set {or the
STP proposed for the continuous operation of the STP incase of power
failure,

17. Waste of any type not to be disposed of in any water bodies including
drains, canals and the surrounding environment. .

18. The project proponent shall submit the proof for the action taken by the
state  Government/TNPCB  against project proponent under the
provisions of sectionl9of the Environment (Protection) Ac, 1986 as per

he ElA Notification dated: 14.03.2017 and amended 08.03.20i8.

- 19. The proponent shali furnish the detail about the built-up area for all the

buildings with floor wise to TNPCB every year along with the
compliance report for the Environmental Clearance.

20.The recommendation for the issue of “Environments! Clearance” is
subjected to the outcome of the written appeal vide in Hon'ble
National Green Tribunal {South Zone} Original Application No. 08 of
2021 (5Z}.

Any violations and subsequent suitable action may be decided by SEIAA, as

deemed appropriate, if arises.

Agenda No: 218-22- TAl (File No: 7939/2020)

65

Proposed development of Indusirial park over an extent of 466,503 hz 2t S.F.Nos.6i/1,
62/2, 63/1, 701, eic in Therkuveerapandiyapuram & 26/6, 40/4, 46/3. 47/5, etc in
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VELAMMAL
EDUCATIONAL TRUST

driven by & rhoagaght

7o
The Commissioner, -
Madural Corporation,
Madural

Sir,

Sub:- VET - Velammal Medieal € College Hospital and Research Institute Cooperate
Environmentel Responsdility ~Payment of Rs.50.00 Lacs - Reg

Ref-MINUTES of the meeting -218% STATE EXPERT APPRAISAL COMMITIEE
(SEAC) beid on July 9% 2021
Greetings from Velammed with Warfn Welcome to Temple City , Madurai. VMCH
& RI is one of the imporiant unit functioning under VET in Anuppanadi, Madurai
Corporation mit. VMCH & Rl i= exf.ﬂndtrtg medical service to all sectiont of people of
Madurai and the neighbour Districts with the support of Madurai Corporation,

VMCH & RI has applied for Environmental Clearance 10 STATE ENVIRONMENT
IMPACT ASSESSMENT AUTHORITY (SEEAA). In this connection, it has been suggested
by BEIAA, © speni Rs. 56.00.000.00 {Rupees Fifty Lacs enly) under Corporate

- Environmental Responsibility as directed by the SEAC vide the ref cited, 218" Meeting.
The SEAC has directed to spend the said azmuntfar the following activities:-

P S R

S.Ne Eesgnpunn : { Amount {In lacs)
1 | Health & Education SR e
2 | Electrification includmg sofm power & Roads
3 | Skill Development e, : Rs. 50.00
4 ! Rain water Harvesting e 2 :
5 | Avenue Plantation == i

In this regards, we are pleased to submit the I0B, Anuppanadi Branch, Madurai
Demand Draft beuring ""u miber 31 15:?8 duted 155 Sep?ember 2021 in favour of
Madurar Corporation. It is requested to acknowledge the receipt of the DD and to spend
arrange accordingly to spend the above amount in Anuppancdi Village. as specified
above by & SEAC and aise acknowledgment of receipts.

Regards Sir,

Uona. 2N 28 Yours faithfully,
- e geh et e o 8o Ty e |
tace: Madurai S8 See e EUEr
. Dated: 15.09.2 'u ‘S & eao=| ~ ol et
aézfm\; Qf‘ \L\«zw -“;2 h&s §‘°t"""°- 1 & o
(% — =

‘Velammal Village’, Madurai - mmm;zm cnmasmnt'm;m}, Anuppansdi, Madurai - 623 009 Tel: 0452 - 2695571
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MADURAI CORPORATION -'

this s o acknowledge the receipt of OB {Anuppanadi Branch
Madurai) DD No.3TIS2R D {5609.2027 for Rs.50.00,000% {Fifty Lakh)

from M/sVelammat Medical Coliege Hospital & Research Institiie

towards CER Fund allotied for Anuppanadi Villags. _

!

Assistant (L?ﬁ{?ﬁ S8 .Aai&'};nm;
Corporation gf Madurai
Asst. Commsissioner (Aocounts:
4. Dossorsien of Nedwei
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Eank Guarantes No.: . 254 5311210000132,

Bate:.... L9 0% 20 21 .. , ’
I;_Q

Tamil Nadu Pollution Centrel Board,
No.76, Mount Salai,
Guindy, Chennai-600032.

Eear Sir'Madam,

i
3 : i
SOhp B (6 FffeTg TAMILNADU ww CH 161462
SEP 2021 Velammal Medical Callege Hospital & sT6TD, 5"“'%5“"“"“"
1ok 2021 Research nstitute shoLmiby QeusBbLE
Madusal ahat, Gaud snfdn = -
v 5hiGs, 1 e*mr-‘ifg? gfﬂu@;s"@
gyt v i?’fek&‘#ﬂ?-@ "
2 L ".;_
\‘ \u - ;\,_,‘_“
BANK GUARANTEE S & BN

1. In accordance with your letter for submitting Bank Guarantee bearing Demand letter Note
No. ....../2021, dated. 16.092021 to M's. Velammal Medical College Hospital & Research

Blaﬁm‘fe, Madm a; Governed by the “VELAMMAL EDUCATIONAL 1?.1'

7 We, the indian

Qverseas Bank, Anuppanadi Branch, Madurai submit the said Bank Guarantee on the following

terms & conditions

For Indian Overseas Bénk
e L 1 ian Overseas Bank .
; b if of Indi Anuppauadi Aanganadj
| W"‘“"’?“ * ‘aﬁ}“
Manager / Dy Manage? Manager / By Manager

=, e
2 HAE

% se oL
e_.}' - ;},_?;. L]



and has offered to furnish a Bank Guarantee for a sum of Rs. 60, 70 00iy- (Rupees Sixty Lakh
and Seventy Thousand Onlyjto the TNPCB as Security Deposit,

P

" AT WHESS3S Ths Tnist dasires fu oas 2 . leposit of Securiy Mamacss s .
£ ANO WhErsas the ITIST Cesires 1o Segure e:xemp%lon 3EOm Jeposit of Securv j'..xc‘—‘p-_‘:::: BY &35

I Now therefore, we the Indian Overseas Bank, a body COIporate constituted under the Banking
Companies {Acquisition and Transfer of Undertaking) Act, 1950 and having Head Offioce at
Mount Road, Chenna; and branch office at Mogappair (thereinafier referred to as the Bank)
do hereby undertake and agree 10 pay forthwith on demand in writing by this Board without
any demur, reservation or recourse.

L We, the said bank further agree that the Board shall be the sole judge of and as 1o whether
the Trust has committed any breach or breaches of any of the terms, costs, charges and
<Xpenses caused to or suffered by or that may be caused to or suffered by the Board on
account thereof to the extent of the Security Deposit required to be deposited by the Trust in
respect of the said Establishment and the decision of the Bos rd n respect of the Trust has
committed such breach or breaches and as to the amowit or amounts of loss, damage, costs,
charges and expenses caused to or suffered by or that may be caused to or suffered by the
Board shall be final and binding on s,

V. We, the Bank further agree that the Guarantee herein contained shall remam 1n fui force and
effect until it is released by the Council and it is further declared that it shal] not be necessary
for the Board to Praceed against the Trust hefore proceeding against the bank and the
Guarantee herein contained shall be invoked against the Bank withaut assigning any reason
notwithstanding any security which the Board may have obtained or shall be obtained from
the Trust at ay fime when proceedings are taken agamnst the Bank for whatever amount of
may be cutstanding or unrealized under the Guarantee.

V. The right of the Board to recover the said amount of Rs, 60.70,000/- (Rupees Sixty Lakh and
Seventy Thousand On] ¥} from us in manner aforesaid will nat be precluded / affected even, if
disputes have been raised by the said M/, Velammai Educational Trust{irust) and 7 or
dispute or disputes are pending before any authority, officer, tribunal and’ or, arbitrators)
et

VI N otwithstanding anything contained herein above:.

1. Our liability under this bank guarantee shall not exceed R, 60.70,000/- (Rupees Sixty
Lakh and Seventy Thousand Only)

2. This Bank guarantee shall be valid up to 16 September 2022; and

3. We are liable to pay the guaranteed amount or any part thereof under this bank guarantee

- - % 5 . F: " P otk
oniy and only if You serve upon us a written clam or demand on or betore 16°
~

September 2022 (date of Expiry of the Suarantee)

Qur guerantee shall remain in force until 16.09.2022 and unless a demand or claim under this
guarantee 1s received by us in WIiting on or hefore 16.09.2022 all our rights under the said

guarantee shall be forfeited and we shall be deemed, reijeved and discharged from ajj liabilities
there under.

Date: 17" September 2022

Place: Maduraj

fan Dverseas Band For indian Gverseas Bank

- et
rana S - o glt p
A Anuppanadi Anuppaﬂ““, 57
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Proc. No. T1/T NPCBILAWILA-!WNGTIBWMIF 02453;‘}'\!{0&/20;7 Dateca 26 09.2021

Sub: TNPCB — Bio-Medical Waste Management — M/s. Velammai Medical Coliege and
Research Institute, S.F.No. 61/1,61/2 etc., Anuppanadi Village, Madurai South Taluk,

Madurai District - Hon'ble NGT order in O.A. No. 08 of 2021 (S2) - Levy of

Environmental Compensation for Non-compliance of the provisions of the Bio-Medicai
Waste Management Rules, 2016 - Directions under section 5 of the Environment
(Protection} Act, 1986 as amended — Orders Issued - Regarding.

Ref: 1. ProcNo.T4 /T NPCB/LAW/LA-III/NGT/F 02453/MDU/RL/BMV/2021 dt. 20 07 2021
2. Unit's letter dated 03.08.2021
3. Lr.No.F.1821MDU/NGT OA 08 of 2021/DEE/MDU/2021 dt. 16.08.2021
Whereas. a show cause notice was issued to the HCF Ms. Velammal Medical
College and Research Institute, S.F.No. 61/1.61/2 etc., Anuppanadi Village, Madurai
South Taluk, Madurai District vide reference 1% cited for imposing Environmental
Compensation under Section 5 of Environmental Protection Act, 1986 for the violations as

staied therein.

Whereas, the HCF has furnished its reply for the show cause notice vide letter dated
03.08.2021.
Whereas, the DEE/MDU & AEEMDU have inspected the HCF on 13.08.2021 and

reparted the following observations.

1. The health care facility was in operation.

2. The unit has not provided On-site pre-treatment of Microbiclogy, Biotechnology
and other clinical laboratory waste (h} as per Schedule 1 of Biomedical Waste
Management Rules, 2016.

3. The unit has not provided separate collection system with Effluent Treatment
Plant to treat the liquid waste generate from laboratory, floor washing. cleaning
house keeping and disinfecting activites as per Bio Medical Waste
Management Rules. 2018,

4. The unit has not made facility for annual report available in their website as per
Biomedicatl Waste Management Rules, 2016,

5. The unit has not furnished Annual Report in Form 1V to this office as per the
Biomedical Waste Management Rules, 20186.

6. The unit has not obtained Authorization under the Biomedical Waste

Management Rules, 2018,




7 The unit has not resubmitted the application for consent with Environmental
Clearance Amendment / Revision for the additional construction in the

Environmental Clearance already obtained.

Since the Health Care Facility has not complied with the Biomedical Waste

Management Rules 2016, the DEEMDU has recommended for the issue of directions
under Section 5 of the Environmental Protection Act, 1986 to the Health Care Facility, to
pay the Environmental Compensation (EC) of Rs. 86,82 500/-.

Therefore, in exercise of the powers vested under Section 5 of the

Environment Srotection Act, 1988, the Board hereby issues directicn to the HCF
Mis. Velammal Medical College and Research institute, 8.F.No. 81/1,61/2 etc,,
Anuppanadi Village, Madurai South Taluk, Madurai District for strict compliance

of the following,

 The HCF shall resubmit the consent application along with the revised / modified
Environmental Clearance for the additional construction of the building.

. The HCF shall apply and obtain authorization under Bio-Medical Waste
Management Rules, 2016.

. The HCFE shall provide Effiuent Treatment Plant with separate collection system
for the treatment of trade effluent generated from laboratory, floor washing,
laundry and disinfecting activities as per the Bio-Medical Waste Management Rules.
2018.

. The HCF shall pre-treat the laboratory waste, microbiclogical waste. bicod
samples and blood bags through disinfection or sterilisation on-site in the manner
as prescribed by the World Health Organisation (WHO) or National AlDs Control
Organisation (NACO) guidelines and then sent to the common bio-medical waste
treatment facility for final disposal.

. The HCF shall make available the annual report on its website as per the Bio-
medical Waste Management (Amendment) Rules, 2018 at all times.

. The HCF shall furnish the annual report in Form IV as per the Biomedical YWaste
Management Rules, 2016 to the TNPC Board.

7. The HCF shall remit interim Environmental Compensation (EC) of

Rs. 86,62,500/- {(Rupees Eighty Six Lakhs Sixty Twe Thousand Five Hundred
Only} for non-compliance of the provisions of the Bio-medical Waste

Management Rules, 2016 immediately.
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TAMIL NADU POLLUTION GONTROL BOARD

Failure to comply with the said directions, will attract action as per provisions of
section 5 (Closure and stoppage of electricity), section 15 (Penalty provision) and
section 17 (Offences and punishment to Head of Government Departments) of the
Environment (Protection) Act, 1986 as amended.

The receipt of this proceeding shall be acknowledged. ;i

LA

Pl e

sFor Chai rman

Te g,-::‘,“g‘i/ |\
The Managing Director
M/s. Velammal Medical College and Research Institute,
Anuppanadi Village, Madurai South Taluk,

Madurai District

Copy to

1. The Joint Chief Environmental Engineer (Monitoring),
Tamil Nadu Pollution Conirel Board,
Madurai

2. The District Environmental Engineer,
Tamil Nacdu Pollution Control Beard,
Madurai

3 File Copy

1
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VELAMMAL

EDUCATIONAL TRUST
~driven by a thought
Date:20.09.2021
To
The Member Secretary,

Tamil Nadu Pollution Control Board,
No.76, Anna Salai, Guindy,
Chennai - 600 032.

Dear Sir,

Sub:Environmental Clearance for the existing hospital building M/s. Velammal Medical
College Hospital & Research Institute, Anuppanadi Village, Madurai District —
Submission of Details- Reg. ;-

Ref:1) Proponent application submitted to SEIAA-TN for amendment in increase in Built
up area dated 13.06.2017.
2) Office Memorandum issued by MoEF & CC vide F.No. 22-10/2019-IA. III dated
09.09.2019.
3) Request Letter from the proponent appraising the application dated 13.06.2017.
4)ToR issued vide SEIAA Letter No. SEIAA-TN/F.No. 518/Violation/ToR-822/2020
dated: 23.11.2020.
5) SEIAA Letter No.SEIAA-TN/F.No.518/2012 dated: 19.04.2021.
6) Minutes of the 211th SEAC meeting dated: 24.04.2021 '
7) Our reply letter dated: 14.06.2021 A
8) Minutes of the 218thSEAC meeting dated: 09.07.2021.
With reference to the letters cited in the reference above, we M/s. Velammal Medical
College Hospital & Research Institute, Anuppanadi Village, Madurai South Taluk, Madurai,
wish to inform you that,wehereby submit the following details.

1. Bank guarantee equivalent to the amount of remediation plan and Natural and
Community resource augmentation plan. ,
2. Copy of receipt spends for CER (Corporate Environmental Responsibility) from the
beneficiary.
We request you kindly acknowledge the receipt of this letter and do the needful towards
issuing Environmental Clearance for our Medical College and Hospital.
Thanking you,
Yours faithfully, —

ﬁ
osures:
1. Bank Guarantee equivalent to the amount of remediation plan and Natural and

Community resource augmentation plan.
2. Copy of receipt spends for CER (Corporate Environmental Responsibility).

‘Velammal Village’, Madurai - Tuticorin Ring Road, (Near Chinthamani Tollgate), Anuppanadi, Madurai - 625 009 Tel : 0452 - 2698971

Velammal Nagar, “Velammal New-Gen Park’, Ambattur-Red Hills Road, Chennai - 600 066. Tamil Nadu, India.
Tel : 044 - 65161766 / 39666042, Fax : 044 - 2659 0757 E-mail : infofvelammaltrust.com Website : www.velammaltrust.com



VELA
EDUCATIONAL TRUST

drivenm by a thought

Date : 29/09/2021
To
The Chairman,
Tamil Nadu Pollution Control Board,
No: 76, Mount Salai, Guindy,
Chennai — 600 032
Deasr Sir,

provisions of the Bio-Medical Waste Management Rules, 2016 — Direction under
Section 5 of the Environment (Protection) Act, 1986.

Ref: Proc.No. TI/TNPCB/LAW/LA- MI/NGT/BWM/ F.02453/MDU/2021
Dated :20.09.2021

With reference to above cited letter (T/TNPCB/LAW/LA-TI/NGT/ BWM/ F.02453/
MDU/ 2021/ Dated: 20.09.2021) regarding levy interim Environmental Compensation
 (EC)from Velammal Medical College and Research Institute, Anuppanadi Village, Madurai
District, we hereby enclosed the Demand Draft of Rs. 86,62,500/- (Rupees Eighty Six Lakhs
Sixty Two Thousand Five Hundred Only) IOB, Anuppanadi Branch, Madurai Demand Draft
bearing Number 311562 dated 29™ Sepiember, 2021 without prejudice in O.A.No, 8 of 2020
on the file of NGT, Chennai. Kindly acknowledge thé receipt of the same.

Tharking you,
| Yours faithfully,
i For Velammal Rz dica! Celicna Hoap!t
Place: Madurai -’JH‘F?R&S%:‘!.;;!E SCI ’::,; Hospital &

Dated: 29.09.2021 - /_y

“Velammal Village', Madnrai - Tuticorin Ring Read, {Rear Chinthamani Tollgate), Anuppanadi, Madural - 625 009 Tel: 0453 - 2608971

Velammal Nagar, "Velammal New-Gen Pask’, Ambattur-Red Hills Road, Chennai - 600 056. Tamil Nadu, India.
Tel : 044 - 65161766 [ 39665042, Fax : 034 - 2659 0757 E-mail ; infoivelammaltrust com Website + www velammaltrst com
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BEFORE THE HON'BLE NATIONAL GREEN
TRIBUNAL
(SOUTH ZONE) AT CHENNAI

APPLICATION NO: 8 OF 2021
IN THE MATTER OF:

MEENAVA THANTHAI K.R.SELVARAJ

KUMAR

MEENAVAR NALA SANGAM
Represented by its President,
M.R.Thiyagarajan, ... APPLICANT

AND

STATE OF TAMIL NADU
Through the Chief Secretary,
Government of Tamil Nadu, Secretariat

AND 3 OTHERS.

......... RESPONDENTS

INDEX TO TYPED SET OF DOCUMENTS
FILED BY THE 4™ RESPONDENT

M/s K.SRIDHAR
S.A.GANDHI
R.NEPOLIYAN

COUNSEL FOR 4TH RESPONDENT



